MR. CHAIRMAN: One minute, please. ...(Interruptions)... 34 oI 95 18T, A9 919

MR. CHAIRMAN: One minute, hon. Members. Please sit down and listen to me.
...(Interruptions)... To the best of my recollection, | do not have any notice from any of the hon.
Members who have been talking on the subject, relating to this question, that there should be a
discussion on this or a related subject. So, | do not understand why there is a sudden eruption.
If you feel that a subject should be discussed, please give notice. ... (Interruptions)... This is not
right.

N YR FER THA! : TR, Y8 qATA P (AT &1 ..(FTHH)...

SHRI SATISH CHANDRA MISRA: Sir, looking at the view and the mood of the hon.
Members, 319 MY € BT B 37T BRIV ..(GHH)... 31T MY 8 BT fSh I
RfFE FR ST

MR. CHAIRMAN: | am willing to give you that. | do not have a problem, but please give

notice then.

SHRI SATISH CHANDRA MISRA: Mr. Chairman, Sir, unless some ruling comes from you
with respect to this, the Members really feel agitated because there is a total discrimination
against U.P. You are saying that it is a backward State, yet you are not providing even one; out
of seventeen States, the name of U.P. is not mentioned in the list. What is the reason, after all?
Therefore, kindly allow us to have a discussion on this. Please permit us to place our points of

view. A direction can be given by the Chair so that a Half-an-Hour-Discussion is initiated.

SHRIMATI D. PURANDESWARI: Sir, can | answer this? ... (Interruptions)...

MR. CHAIRMAN: Satishji, but | do need a notice. Let somebody give a notice.

SHRI SATISH CHANDRA MISRA: Sir, we will give a notice. ...(Interruptions)... AT <
<

MR. CHAIRMAN: Fine, then give the notice. Now, Q.No. 184.
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Inclusion of secondary education under Right to Education

t*184. SHRI JAI PRAKASH: Will the Minister of HUMAN RESOURCE DEVELOPMENT be

pleased to state:

(a) whether Government proposes to give free and compulsory education to the
students of secondary level (class ninth and tenth) also by extending the scope of Right to

Education Act;
(b) whether Government proposes to take any step in this regard; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT
(SHRIMATI D. PURANDESWARI): (a) to (c) A Statement is laid on the Table of the House.

Statement

The Government has not taken a decision to extend free and compulsory education to the
secondary stage of education. However, the Central Advisory Board of Education (CABE) in its
58th Meeting held on 7th June, 2011 had recommended the extension of the Right of Children to
Free and Compulsory Education (RTE) Act to the secondary stage of education. A CABE
Committee has been constituted under the chairpersonship of Dr. D. Purandeswari, Minister of
State for Human Resource Development to examine the matter and make appropriate

recommendations.
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SHRIMATI D. PURANDESWARI: Sir, | am sure, the hon. Member would agree

with me that we must ensure that we provide qualitative education to all the children in our

tOriginal notice of the question was received in Hindi.
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country. The main intention behind this is to make education accessible to all children in our
country, more particularly to those children belonging to the disadvantaged sections and also
living in the remotest areas of our country. But, Sir, may | take this opportunity to say that in
many countries they do have a ten year cycle of elementary education which would also include
secondary education? Our own various Commissions—be it the Mudaliyar Commission of 1952~
53 or even the Kothari Commission in 1964-66—suggested that there should be ten year cycle of

education.

The Kothari Commission had said that we need to have a 10+2+3 year education. The ten-
year would be undifferentiated education which would mean making secondary education
accessible to the children in our country. So, | am sure, my colleague
would appreciate the reason that our intention behind universalising the secondary education is
to ensure that our children have access to qualitative secondary education as well. This is more

particularly after the success of the universalisation of elementary education.
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SHRIMATI D. PURANDESWARI: Sir, the committee that has been constituted is to look into
how we can actually universalise secondary education and see if we can extend the programme
to the secondary education as well. It also has in terms of references, a component which would
deal with education for children below six years of age. These are the terms of reference to the

committee.

SHRI MANOHAR JOSHI: Thank you, Sir. The request made by the hon. Member, it seems,
is acceptable to the Central Advisory Board of Education also. The Government has not
expressed any views on not accepting the recommendation of the Central Board of Secondary
Education. | would like to know from the hon. Minister whether it is assessed as to what would
be the expenditure of extension of secondary education and whether the Government in principle

accepts the suggestion made by the hon. Member.

SHRIMATI D. PURANDESWARI: Sir, there are no two thoughts that we should make
secondary education accessible to the children in our country. Today, the demand for secondary
education is also on the increase as more and more children are completing their primary and
their upper-primary education, and, more particularly, after the success of the Sarva Shiksha
Abhiyan, where we have children graduating to secondary education. It is but inevitable that we
need to focus on ensuring that we provide qualitative secondary education for the children in our
country and also making secondary education accessible to them. So, there are no two

thoughts about it. Presently, Sir, we have various schemes, more particularly, we have come up
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with these 6000 model schools; 3500 model schools which would be established in the
educationally backward blocks. We have 3075 educationally backward blocks that have been
identified under the Sarva Shiksha Abhiyan, and presently, another 406 educationally backward
blocks have been added to the number of educationally backward blocks, which makes it
around 3700-odd or close to that figure. So, we have already looked at it. Under the RMSA,
which is Rashtriya Madhyamik Shiksha Abhiyan, we are looking at establishing new schools,
wherever required, because we need to have a lower secondary school every 3 kilometres and
an upper-secondary school every five kilometres’ distance. So, it is not only looking at
establishing new secondary schools but it would also look at strengthening the infrastructure in
existing schools, if the State Governments so do insist upon. Therefore, we also have the
establishment of the Central Schools like the Kendriya Vidyalayas and the Navodaya Vidyalayas
also, Sir, which would make secondary education accessible to the children of our country. So, |
am sure, my hon. colleague will appreciate the efforts being taken by the Government. As for the

expenditure involved, | will send it across to him.
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SHRIMATI D. PURANDESWARI: Sir, in all of these programmes, we do have concessions
or rather importance given to children belonging to the SCs, STs and the minority sections. We
have programmes wherein we have even waived off the fee. More particularly in our Central
Schools, Sir, we have waived off fee for children belonging to SCs and STs. The education in our
Central Schools is rather, | must emphasize, Sir, free; whereas in our other programmes, we

have exempted children belonging to these sections from paying the fee.

We have also provided for free uniforms, free textbooks, transportation also, Sir, under the
RTE, which makes it mandatory. So, we have been taking care of these sections. We are
focussing on children belonging to these disadvantaged sections, and they are our primary

focus.
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SHRIMATI D. PURANDESWARI: Sir, be it under the Sarva Shiksha Abhiyan, which is now
the vehicle for the Right to Education, we provide free and compulsory education between the
ages of 6 to 14, /.e., from class 1 to class 8. Now, we are focussing on trying to universalize
secondary education as well. As part of that, Sir, we have also introduced the Rashtriya
Madhyamik Shiksha Abhiyan, which will also ensure that education is taken care of until 10th.
Sir, we have the challenge of the numbers as well as geography of our country. So, it would not
be possible for us to just expand free and compulsory education to all the classes. So, we have
ensured that we do provide qualitative free and compulsory education for our children between
the ages of 6 to 14. Now, since we have achieved success under the Sarva Shiksha Abhiyan, our
numbers have gone up; and we are sure that number of the children out of school has also come
down. We have around 81 lakh children out of schools, though it is our intention to see that not
even one child is out of school. Having achieved success in elementary education, we are now
focussing on secondary education. It would not be possible for us to just concentrate on the

entire gamut.

St O TS : TR, TR UL F1 I 9A19 el | A HAT SN S SfaE @ @ E, a8
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SHRIMATI D. PURANDESWARI: Every State board is...
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SHRI KAPIL SIBAL: The problem is that there are almost more than 30 boards in this
country. Now, in Tamil Nadu they have made it into one board. So, there are
many, many boards in this country and the problem is that to bring uniformity
among all the boards is a very difficult proposition. H TR Al Eﬁ?ﬂ# P 1 ST B § R
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...(J"9YT)... We have already agreed to have a discussion on this later on.
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